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incentive Iby way of reductiOll in 
~ dutie have ,been given to the compopent 

'ndus.try, from time to time, so a to 
affect reduction in component pri 

d acquired by atio JumioiUDl 
Company In DbenkanaJ D· trict of ri 

2971 S I LAKSHMA MALLICK 
Will the Mitiister of STEEL A D Mr E 
be pleased to state: 

(a) the total ar a of lamo acquir\;d by 
National f\Juminium Company in Dhc.n -
leanal district of Orissa; 

(h-) whether compen ation has been 
paid to the farmers whose Jand ha. been 
acquired by NALCO for tbe Alumina 
plant; and 

(c) the detail of the mode of payment 
of cOl.l1pensation made to each farmer? 

THE M]NJST R OF TAT OF HE 
MIN~TRY OF STEEL A D .MIN 
(SHRI ·N. K. P . SALVE): (a) The 
total area of land acquired by National 

luminium Compamy' Limited for ·th 
~luminium Smelter and the Captive Po-
wer Plant in Dhenkanal district j 1689.28 
acr~ . 

(C) rPayment of compensation to indi-
dual farmerl) is done by the State Gov-

-enunent through the Di trict 011 ector 
concerned. 

/ 

Ext. .• Q 0 Centr 1 Law to Wm 

2972 DR. KRUPA I DHU BHOI: 
ill the Mimi ter of ·HOM, AFFAIRS be 

-pfea d tp state th ~umber of ntra' 
1 w extende9 to Sikkim 0 far? 
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2973. HRI 0 A.M.MBD 
HMAD: Will the PRIME M 

,be pleased to state: 

ASRA 
1ST 

(a) whether it j a fact that a large 
number of colour T.V. e have "been 1m· 
ported in recent months but adequate r-
vice facilitie are not available for thew 
and there are also mo spare par for nch 
set . and 

(b) jf 0, h w th pr bl m j propo'i~d 

to be olved? 

TH DEPUTY MI 1ST R TH 
nEPARTM T 0 I LECTRO I 
( HRI M. . ANI EVI RAO) : (a) nd 
(b). Owner may avail of the following 
facilities regarding import of pare: 

(i) The importer of a Colour TV 
(crY) set under the -gift chern 
wa permitted to import connected 
acce sodes and accompanying par . 

(ii) The ImPort Policy for 1982- 3 
permits all actual user to import com~ 
po ne nt for repair. 

Government ~ rvice to one p r on io 
F roily 

2974. SHRT JIT 
Wi11 the Mini ter of H 
pJeased to state : 

. (a) wh ther ome State Govemment 
have i ued executive orders for Ii in 
priority in the fre h recruitment to fa' 
III and IV IPO ~) / rvice to th candidat 
whose la~iHes have not even one member 
in the organised employment /Government 
servic and also who famfly' annual in .. 
come doe not ex<Ceed R . 6,000t-; 

(ib) if so, the name 0 nih 
with 'pB;rticular thereof; 

d) if n t be 




